12.27 hrs.GOA BUDGET - 2005-2006 - GENERAL
DISCUSSIONDEMANDS FOR GRANTS ON ACCOUNT - (GOA) -
2005-2006DEMANDS FOR SUPPLEMENTARY GRANTS - (GOA)-
2004-2005MR.SPEAKER: Motions moved: "That the respective sums not
exceeding the amounts on Revenue Account and Capital Account shown in
the second column of the Order Paper, be granted to the President, out of the
Consolidated Fund of the State of Goa, on account, for or towards defraying
the charges during the year ending on the 31st day of March, 2006, in respect
of heads of demands entered in the first column thereof against Demand
Nos. 1 to 80, 82 and 83." "That the respective supplementary sums not
exceeding the amounts on Revenue Account and Capital Account shown in
the second column of the Order Paper be granted to the President out of the
Consolidated Fund of the State of Goa to defray the charges that will come in
course of payment during the year ending the 31st day of March, 2005, in
respect of heads of demands entered in the first column thereof against
Demand Nos. 1t0 3, 5, 8, 10, 11, 14, 19, 26, 34, 37, 47 to 49, 51, 56, 57, 61, 64,
66 to 68, 70, 74 to 76 and 79. "
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ggor (cuaeneT) MR. SPEAKER: Except Shri Naik's speech, nothing else will be

recorded.. (Interruptions)MR. SPEAKER: Mr. Swain, if it adds to the glory of the
Institution, add it. Let it be there. . (Interruptions)

Ay Arare; I AS - gt Hr HATSF, A IR TSHTIF FHAET TEd 30T £
agffﬁmacméaﬁamammﬂﬂmgaﬂmmwml

(cgaurd) MR. SPEAKER: Hon. Members, please keep quiet. Hon. Member is

speaking. Do not disturb him. No cross talks please.. (Interruptions)MR.

SPEAKER: Those hon. Members who wish to go away may do so quietly.
Arare; AAT A : FeT Tel AR SHIATTHS FAPREFR & e & Igcl gedeesie
e 32T &1 3NaT Teh BT YeRT &, g des Folid TS H T Tehell & olfehed 95 g@
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318 Faf@st & STl 8, a8t Tell 1S 81 368 g8l SASERT §¢ 6T § 3R 3w
fPufdy wasiR g1 W &1 aar & |ide deex ggi &1 d6 d1 § dAfhad 3uged

SAPTECFTR BT HIT AT F G & FROT TET T $PIAHT T TgcT T LFehT oI &
2005-06 & dstc # 36 fqurg # 1S @ e #¢t g5 &1 AR Jg1 SReHA Fe
T3 SSEEY &1 AT Y ITYRTT 13 H H1e 13 ATG § AT aMNaT 37 BRI RECH sae



Tl 26 ST & AU 31d &1 gRA $5ET A Arered 3R glaensit i a1 sah
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EART SEIEd HT TS| §AR G H 3HeAehdT H THdT &1 HIAT AT T faarerT § 3%
WHN IR & gahr g WY g1 1992 F yH AfeT e & gHg a1
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MR. SPEAKER: You may raise that issue when the Presidential Proclamation
comes up for discussion.

A Tare AAN ATSH : HISTT AT TR Fe= - 3cck TS, TSTEYTT, HEF Feer 3R
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grdr &, 3rarsirere 3R wferer qrét & veh foids gidT 81 7w &1 Y 1A &, 9§ HIH dal
I o T H AL §HT, 3HeA dgT HII & Tolec o & H 1 T

3EYET AGIGY, I 3HTH Hifthsd &I B & Siidel & J1g I A & e .o
T TFR TgT TAFA X & 318 AR Aie 79RE §o1 7. g9 g 707 F°r 787 6
fAfAEeY Far &A1 91| S19 T8T die A% Hehised ITRd I &1 HieT =T ar
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O T ST FET HA AR o 3¢ dIC 36 Fhisd Yd Fa & AT FIS 77
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A F.TH.3MeeT 2Me; (IRTTFHA) < §AR T A agT SHHHT REER Hr g

#r Aarg AGY TSH : afe AANE gt ar 4T T8 ¥ TER gedr| TET Fisord &l
Tfer agT HTIEhT ITercr oY, SATOIT T8T HTIHT THR o6 fed a5 |

MR. SPEAKER: No, please do not disturb him.

. (Interruptions)

SHRI SHRIPAD YESSO NAIK : All these are black spots on the democracy
inflicted by the constitutional authority, the Governor of Goa. All steps are against
the democratic norms, decency and blow on federal set up against Sarkaria

Commission's recommendations. #gled, S AT ydg &g 0T & WHR gl
fBafaa g, Jel Y & TehaT ¢ o6 T8l St Iegdrer & foharr e foegher aTerdl o, &
T ST & G FgT FeATId 81 BT &



THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, he is speaking on
the other matters.

MR. SPEAKER: On the Budget, everything can be said. The BAC has allotted
three hours for this.

SHRI P. CHIDAMBARAM: | thought, it was agreed that we pass the Budget first
and then we can speak on other matters.

MR. SPEAKER: | am requesting the hon. Members to speak on the Budget.

A Aure AT ASH ; HETLT AGIGT, HToT HAFTo dgf FEifes vfaAesT & @ &
saferT # Rerdee a g fob g 3rdeeell f3STed oXeh aar & Sl & a1 Adse
for T ST | demand that the Assembly should be dissolved and fresh mandate

should be taken. | also demand the recall of the Governor who killed democracy
in the State of Goa.

SHRI ALEMAO CHURCHILL (MARMUGAOQ): Mr. Speaker Sir, | stand to support
the Goa Budget 2004-05. It has been presented here because the Legislative
Assembly is in suspended animation. Our State of Goa basically depends on
tourism sector because the prime destination of national and international tourists
in the country is Goa.

To strengthen the tourism industry and to make the stay of the tourists
comfortable, we need infrastructure. Although Goa has achieved best standards
in education and health care, there is a problem of water supply.

12.45 hrs.
(Mr. Deputy-Speaker in the Chair)

We need water supply to one region of Goa. It is regularly disrupted
because of the leakage of Selaulim water pipeline. We need to replace the
existing steel pipeline. Then only the water problem will be solved in Goa.

There are big problems in Goa because of want of garbage dumping
facility. There is a possibility of massive health hazards like plague, etc., because
of garbage. Goa must be given special fund for the scientific garbage disposal in
two districts, namely South and North Districts.



In this House, all my colleagues must have been to Goa and flown to Goa
reaching Daboli Airport. Daboli Airport belongs to the civilians. Some years go,
the navy has taken the charge of the Daboli Airport. Today, we are in a big
trouble because the Government has taken a huge part of the land in Karwar
seabird and it had given all the facilities to the navy. Why is the navy in the
Daboli Airport not shifting? The Daboli Airport is an international airport. Why
should we not upgrade this airport? There are more than 400 hotels which
depend on this airport. Today, the Goa tourism industry gives the largest
revenue. It gives the largest revenue to the Centre also. If it is not upgraded, then
the tourism industry will be down and the revenue will also come down. More
than six lakh people will be in difficulty. Though Daboli Airport is an international
airport, we should upgrade it. That airport should not be continued as it is
continued right now. It should not go to the navy. That is my humble request.

If you come to sports, either at the Central level or at the State level, the
Government is not doing anything for the sports. Our country is mostly going in
for cricket. Cricket is a game of 13 or 14 countries. Neither the Central
Government nor the State Government is supporting football. If you go to see the
annual football league, out of 12 teams, we got six teams in Goa. Football is part
of Goa. Individually, like Salgaonkar, Dempo, Vasco, Franco, we are supporting
football. But if you look at the world, football is the main sport. Americans have
the baseball team. They made a football team and they went for the world cup. If
you see Saudi Arabia, which is a small country, it has gone for the world cup. If
you see Cameroon, it is also a small country. It has also gone for the world cup.

In India, we have got the second largest population in the world. We have got
football played in our States, whether it is West Bengal, Maharashtra, Delhi, Goa,
or Kerala. So, football is being played in our country but there is no support from
the Government for football. | am not against any game. | am a sportsman. | am
a volleyball player. | am a football player. | am a kabaddi player. | play all sports.
My dream is that our national team should play the football world cup. The
Government's support is needed for that. In Japan, there was no football. Their



government supported football and their national team has played in and also
hosted the world cup. So, why should our Government not support football?

With these submissions, | conclude my speech but | want to speak on the
Resolution seeking to ratify President's rule in Goa also.

MR. DEPUTY-SPEAKER: Next, Mr. Hamza.

SHRI T.K. HAMZA (MANJERI): Sir, | would speak on item No. 22 instead of
speaking on the Goa Budget. Anyway, the Budget has to be passed. So, | would
speak on the next item.

3ATETET ARG : A Algal g S, WAl FI 3TScH .22 § S 386H 3797l ¢
afe; 39 aar & Fote & oty & 3 Fo FgeT °r6d 8, Al Srel Fehl o |
A Aveol g (CaRan) : 3uregey #Agley, a9 A AT ToT & T A WU &
3TedE 356 & 3fecdid 4 A, 2005 HI AU FAEIGT SIRT SR JEETTOm &
3eTAIGST IR @Yot aTell <l 3 $T9T ofT 2T, AfdReT Jfeh 3T FRT A IHTET F [FRTE,
AferT # INaT & SoTc T THAA P §USH TR T T 20eg; SeleAT ATl § |

3UTEgeT Hgled, FAUIH dr F aar & FoTe H GHAA FT g1 ey T A
geandy gY a1$ ¥ o gt are &1 &1 aic Tdd foham i &1 ufoT # Sy faea 7
ST @ fideesT &em T 3o8 Y IR T AT faF QaT & 811 Ul & e’ T
& HHTUT of S[eTa T Fgfc deT gf W@l & fSrash ST 91 €1 & Fofe F&dd v
S 81 BT 3796 & 6 38 IR A $o faar fham v AR a1e &1 doie el qor
3 GEIA FA AT AT T S IGfcd § 38 TR IR0 o9mr S|

FEte, I, FAR A1 AT T i TR A g & AARE () T B
a5t ¥ ST T 7@ 3R a5t AR FAH F & AT Fie TIRE AT T A
araT| gafere AffATH 7 facd wrawne far e smavas 81 gf 31 A, 2005
& dTE a8 U facd sad iR wene @2 g sesh, saforw ar & soie # 99




T ST, §ART &1fdcd ¥ 31cT: # saer TS el § 3R =g § & 58 o
feram ST

MR. DEPUTY-SPEAKER: Shri Sudhakar Reddy, do you want to speak on the
Goa Budget or on the next item?

SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): Sir, | want to speak on
the next item.

MR. DEPUTY-SPEAKER: All right.

MR. DEPUTY-SPEAKER: Now, | request the hon. Minister of Finance Shri P.
Chidambaram to reply to the debate.

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, hon. Members
are aware about the circumstances in which it is my privilege and duty to present
the Goa Budget here. The revenue receipts are placed at Rs. 2,872 crore. The
State's share of Central taxes, duties and grants-in-aid from the Government of
India add up to Rs. 279.94 crore. The revenue expenditure is projected at Rs.
2,914 crore, leaving a revenue deficit of Rs. 41.79 crore. On the capital account,
the receipts are Rs. 781 crore and the expenditure is Rs. 751 crore. After
accounting for transactions in the public accounting and the opening balance, the
overall surplus is Rs. 104.64 crore.

A mention was made by Shri Shripad Yesso Naik about the recent
Supreme Court order staying mining operations on environmental grounds. As
you know, similar orders have been passed for many parts of the country. The
Government will, through its lawyers, address this issue. The outlay on non-
ferrous mining and metallurgical industries on the Revenue Account has
increased by 10.44 per cent and on the Capital Account has increased by 9.6 per
cent. Therefore, the Government of Goa has made adequate provision for non-
ferrous mining and metallurgical industries.

Regarding international airport referred to by the hon. Member, Shri
Alemao Churchil, ICAO has been appointed as a consultant and pre-feasibility



studies have already commenced. A sum of Rs 5 crore towards cost of land
acquisition have been provided in the Budget Estimates for 2005-06.

A reference was made to water supply and sanitation. On the Capital
Account, as against the Revised Estimates of Rs. 70 crore for the current year,
the Budget has provided Rs. 77 crore. On the Revenue Account, as against the
Revised Estimates of Rs. 97 crore in the current year, for the next year, we have
provided Rs. 105 crore. Therefore, there is an increase of ten per cent on Capital
Account and seven per cent on Revenue Account.

This is only a Vote on Account for five months. | hope that the political situation
will improve and there will be a popular Government in Goa as soon as it is
possible. In the meanwhile | ask the hon. House to grant vote on account for five
months.
MR. DEPUTY-SPEAKER: | shall now put the Demands for Grants on Account
(Goa) for the year 2005-06 to vote.

The question is:
"That the respective sums not exceeding the amounts on Revenue Account and
Capital Account shown in the third column of the Order Paper, be granted to the
President, out of the Consolidated Fund of the State of Goa, on account, for or
towards defraying the charges during the year ending on the 31%' day of March,
2006, in respect of heads of demands entered in the second column thereof
against Demand Nos. 1 to 80, 82 and 83." "
The motion was adopted.
MR. DEPUTY-SPEAKER: | shall now put the Supplementary Demands for
Grants (Goa) for 2004-05 to vote.

The question is:
"That the respective supplementary sums not exceeding the amounts on
Revenue Account and Capital Account shown in the third column of the Order
Paper be granted to the President out of the Consolidated Fund of the State of
Goa to defray the charges that will come in course of payment during the year
ending the 31 day of March, 2005, in respect of heads of demands entered in



the second column thereof against Demand Nos. 1 to 3, 5, 8, 10, 11, 14, 19, 26,
34, 37, 47 to 49, 51, 56, 57, 61, 64, 66 to 68, 70, 74 to 76 and 79. "
MR. DEPUTY-SPEAKER: | shall now put the Supplementary Demands for
Grants (Goa) for 2004-05 to vote.

The question is:
"That the respective supplementary sums not exceeding the amounts on
Revenue Account and Capital Account shown in the third column of the Order
Paper be granted to the President out of the Consolidated Fund of the State of
Goa to defray the charges that will come in course of payment during the year
ending the 31% day of March, 2005, in respect of heads of demands entered in
the second column thereof against Demand Nos. 1 to 3, 5, 8, 10, 11, 14, 19, 26,
34, 37, 47 to 49, 51, 56, 57, 61, 64, 66 to 68, 70, 74 to 76 and 79. "
The motion was adopted.
12.59 hrs.
The Lok Sabha then adjourned for Lunch till
Fourteen of the Clock.
12.59 hrs.
The Lok Sabha then adjourned for Lunch till
Fourteen of the Clock.



